
CENTRAL AQLIINISTRAT1VE TRIBUNAL 
CAL CUT TA 

'Ne.M.A,463 Sr 1999 -  

Dto of Order : 10.11.19 

Present 	HIen'bie rr,O.Purkayastha, Judicial 1%rter. 

1uible ft.B.P.Singht Administrative llernber. 

MNIKLAL BANERJEE 

Vs. 

.UN ItA U1 INDIA & ORS. 
(EASTERN RAILWAY) 

For the applicant : In persen 

\ 

For the .responfients 	t.R. 1.Reychewdhury. ciunsel. 

O.Purkayastha, J•1, 

Heard the applicants I1anik Lal. Banerjeat appearing in 

pers3fl in suppSrt ef his applicatien for review of the judgment 

and crier dated 13.8.1999 an the ground thathe is entitlel to 

get benefit and csnsequefltial relief w.e.f. 1.3.169 to 31.1.15 

instead if 1.3.1989 to 27.9.191 as has been stated in the 

judgment and crier. The applicant further submits that there 

is a wren!, appréciatDfl of the affidavit filed by the reepenients 

apprehending that he usull not got benefit of the fixatien a 

eriered by this Tribunal in the judgment itself under review. 

But we find that fixatian if the applicant has net been Sane 

by the respenients as per our judgment and the applicant is 

" 	appreh and ing uran! fixatien. 	 - 

2. 	This Tribunal cannat r&.ópen the case At this stage. 

There is no scipe of re_appreciatien of the evidence fr the 

aleei cerrectien sut for by the applicant, We have gene 


